FORM A
PUBLIC ANNOUNCEMENT
[Reguiation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Reguiations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SUCCEEDSMART PRIVATE LIMITED

1 | NAME OF CORPORATE PERSON | Succeedsmart Private Limited

DATE OF INCORPORATION OF

2 | CORPORATE PERSON 17/

3 | AUTHORITY UNDER WHICH
CORPORATE PERSON IS Registrar of Companies, Pune
INCORPORATED/ REGISTERED

4 | CORPORATE IDENTITY
NUMBER OF
CORPORATE PERSON U74999PN2021PTC206176

5 | ADDRESS OF THE REGISTERED | FIno Ab701 Tiara S.no. 13,
OFFICE AND PRINCIPAL Hissa No 1/10 Pashan, N.I.A., Pune,
OFFICE OF CORPORATE Pune City, Maharashtra, India, 411045
PERSON

6 | LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON | 28t March 2026

7 | NAME, ADDRESS, EMAIL Mandar Shrikant Wagh
ADDRESS, TELEPHONE “Venture” Building, Office No. 603, 5th Floor,
NUMBER AND Above Mcdonald, Right Bhusari Colony,
THE REGISTRATION NUMBER Kothrud, Pune - 411038.
OF THE LIQUIDATOR Permanent Address: Flat No. C-1302,

Grandstand Trinity, ,Service Road from
Vedbhavan to Warje, ,Pune Bangalore
Highway, Near Chandani Chowk ,Pune ,
Maharashtra ,411038

Email: mandar.wagh@anandchaitanya.com
Telephone No: 9822844488

Regn. No.:

IBBI/IPA-002/IP-N00450/2017 -2018/ 11276

8 | LAST DATE FOR SUBMISSION 27th April 2026
OF CLAIMS
Notice is hereby given that Succeedsmart Private Limited has commenced
voluntary liquidation on 28th March 2026.

The stakeholders of Succeedsmart Private Limited are hereby called upon to
submita proof of their claims, on or before 27th April 2026 to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post or

by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Date : 01/04 /2026 Mandar Shrikant Wagh
Place: Pune Liquidator

IBBI/IPA-002/IP-N00450/2017 -2018/ 11276
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FINANCIAL EXPRESS

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED g Motilal Oswal Home Finance Limited [ETRTH ~__ | ORIXLEASING & FINANCIAL SERVICES INDIA LIMITED
Regi.Off. : 707, Raheja Centre, Free Press Journal Rioad, Mariman Paint, ()L l%l, { l Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST (formerty known as QAIS Auto Financial Services Limited)
Mumbai-21. Ph(022) 6747 2117 Fax: (022) 6747 2118 E-mail: infoi@authum_com O5Wal Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898 NOTICE (A Subsidiary of ORIX Auts Infrastructure Services Limited)
POSSESSION NOTICE Horma |inancs Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com ORIX Regd. Office ; Plot No. 84, Maral Co-operative Industrial Eslats, Andhen-Rurla Road,

[As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002 UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF Andhari (E), Mumbai - 400 059 | Tel,: +91 22 2859 5093 / 6707 0100 | Fax; + 91 27 2652 B540
Vihvarsas e Lndersignar being thve Authorized officer of the Auttium Invelient & FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Email: infoi@oriendia com | ww.orixindia,com | CiN: 74300MH2006PLC 163937
Infrastructure Limited {*AIIL") {Resulting Company pursuant the demerger of landing Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”) (Notice under Section 13(2) of the Securitisation and Reconstruction of
business from Reliance Commercial Finance Limited ("RCFL") to AlL vide NCLT The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in : :
arder dated 10.05.2024), under the Securitization and Reconstruction of Financaal exercise of r?owers cogferred under Section 13 (12) of the Act read with the Rule 3 isgued Der)nand Notice(s) under Financial Assets and Enforcement of Security Interest Act, 2002)
ffﬂﬁf_‘jfﬂnﬁ'}“:srﬁ:_"enﬁ;.;E‘EE”H”I"t:”?ff;“‘;'l'rﬁ“g;f”f 'I”:I E‘E';:'r’[':_‘&““r Fﬁ"”ﬂ& Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective The following borrowers and co-borrowers availed the balow mentioned secured loans from ORIX Leasing &
H”I1 IEII:I.DIE i Paa 1:5 m;wl_lmﬁm?" 1;1# 1{14'E;2ﬂ25'rf_7'i|.r'1ll'""“' 1||-| f“”b“ﬁ" : : notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes that Finencial Services India Limited, The loans of the below mentioned borowess have been secured by the
{{};::hh- H%;Hﬁs::f ;hiﬂm :| Fluiul 5 E'a Rafi sm;ﬁ' L.gﬂ ;i E:':ﬁ‘ borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by morgage of their raspective proparies, As they have fadled to adhire to the terms and conditions of the raspective
A 'Ehaial:lh . Zoha Aman Shaikh, . Hui?f Rafig Shaikh. Ruh: 'a' En' Eﬂ'aﬁqm affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below: lzan agraements and had become imagular, their loans weng classified as NPA Data 05.10.2025 as par the BRI
Shaikh, Swaleha Falzaan Bagwan to repay the amount mentioned in the nobice being Sr. Loan Agreement No./Name of the Date of Demand Notice and Description of the Inmovable Property | Guidelines: Amounts due by them o ORIX Leasing & Financial Services India Limited, are mentioned as per the
Ra. 30,47,430 - (Rupees Thirty Lakh Seventeen Thouwsand Four Hundred Thirty) No.| Borrower(s)/Co-Borrower(s)/Co-Applicant Outstanding respechive nolicas issuad more particulary deseribed in the following fable snd fudher inferest on the said
under Loan Account No. RHLPPUNDODDSEZ94 & RHLPPUNDO00S9314 wih further Name/Guarantor Name | : ampounts shall also be agplicable and the same will Be charged as per contractizal rate with effect from their
wilares and costs within 60 days from he date ofrecelpl alihe said notices 1 |LXDAU00316-170029927 23-03-2026/Rs.14,53,859/- Grampanchayat Milkat No 146/2,New No 152 With Open respective dales
The Bomower having failed to repay the amount, nofice is hereby given to the LXHOF02119-200074062 [Rupees Fourteen Lac  Land Area 51" * 20'= 1020sq Feet With Construction g e Type Outstanding as per| Notice
Borrower/Co-Borrower and the public in general that the undersigned has taken Borrower: Balasaheb Babasaheb Fifty Three Thousand Area 13* 15 1/2 & W.c Area 4* 4 Sitauated In Village No| A tN fL Mame of borrowers 1302 Noti Dat
PHYSICAL POSSESSION of the property described herein below in exercise of Shinde Eight Hundred Fifty Nine Girim, Taluka Daund,Dist Pune East-Road West-P i il | 2] Notice -
wrﬁiﬁ“m'&ﬁ ?n;.;.ngga.:ﬂi;g:ﬂmn 13(4) of the said Act read with Rule & of | | Co-Borrower: Manisha Balaso Shinde Only] Roperty Of Mr Yede North-Adj House, South- Road 1 |LROOOG0A0012559 | SME |1, Prabhavall Prakash Shinda IR 2B.03 Hde
g HEI T {; ¥ 3 rt'. i bl i i The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned therein Securad | {in The Capasity Of Co - Bormower 20,88 473 50/
1r'.e-1_ Sl b el B e e e B RPIC LT PG . T and hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce Lian Az Wall &s Availebie Lensl Heir OF
cotlinned notlo ol wiit UTs propoey-anc: sy denlinge-wiltt me. proparty-will-be charges, cost and expenses till the date of realization of payment. The borrower(s) may note that MOHFL is a secured creditor x
subject o the charge of the Authum Investment & Infrastructure Limited for an ges, 1d exper : pay - 1 \ y - ! Late Prafulla- P Shinde)
amount of Rs. 33,13,857.57/- (Rupees Thirty Three Lakh Thirteen Thousand and the loan facility availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured 2, Prakash Rajaram Shinde
Eight Hundred Fifty Seven Point Five Saven Only)as on date 30/03/2026 along asset(s) mortgaged by the borrower(s). o » _ , _ fin The Capacily Of Co — Barrower
with Tubure interes! and cost thereon. The Borrower! Co-Borrower's aliention is invibed In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, MOHFL shall be entitled to Bz Well As Availabie Lenal Heir Of
o provisions of Seclion 13(8) of the said Acl, in respect of time available, fo redesm exercise all the rights under Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to L Fifiiaing Leqgas e
ihe secired assats. transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and Late Prafulla P Shinge]

DESCRIPTIOMN OF IMMOVABLE PROPERTY realize payment. MOHFL is also empowered to ATTACH AND/OR SEAL the secured asset(s) before enforcing the right to 3, Holel Guredalla Prasanna
Building Mame; BRAMHA AANGAN BUILDING NC. A 4, Floor Mocd, Flat No: 15 sale or transr:‘er.bslubsquent to the Salehof th(la sec;;rﬁd asset(s), I\SOHFL also has a rifg?ht to initiate sepsraée legal probcieedinﬁs | Details of Secured asset : All That Piece And Parcel Of The Shop No. 3, Admeasuring About 218 Sq. Fis.i.e.,
Villaga! City-Kondhava Khurd, Taluka: Hawali, District: Pune 5. Mo/CTS NO eic, to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the f oy 2 = MRl W i h § Qisirn -
Survey Mumber: 17 HISSA NO. 4/5A8, Ares: Budd: 52.04 Sgmt. Docements MOHFL. This remedy is in addition and independent of all the other remedies available to MOHFL under any other law. ié"'zlﬁ h'SME?hEE'ﬁ“dIi _'.' I'Shdls- I:ﬁ:,?;ille Déaalmﬂli?s F'.r!d ;mﬁﬁ"a1?£:eai+?' S'Ialf?;' Lanil'g?.'
Depoatted with Bank; Agrearment to Sale - 154/2003 HVL 12 Kondhws Khurd 5 No The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets l 1'?"'”":'” RAGR EXC-AAIH AT8A OB E.-J' TOUING FI00F, 1 The 5 AQITIORCERIOWN A5 FTIME NBEL,
17 Hisaa No. 4/5A/8 Bramhia Aangan Bulding No. A4 Fourth Floos Flat No, 15 area and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the {=fualed Al Plot No. 21, 5. Na. 12612, Cls No. 476812, Akurdi, Taluka Havek, Pune, Maharashira
0. 04 S, mirs. Buall Lip Terraced. 50 Sq.mirs secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the You are hereby called upon bo pay the amounts due o ORIX Leasing & Financial Servces India Limiled as per
Date: IW03/2026 Authorised Officer secured asset(s), without prior written consent of MOHFL and non-compliance with the above is an offence punishable under detalis shown in the above table with contracted rate of inferest theraupon from their respective dates and othar
Place: PUNE Authum Investment & Infrastructure Limited Sec_tion 29 of the said Act. The copy of the de_mand notice is avajlable with t_he undersign(_ed and the borrower(s) may, if they so costs, charges etc., within 60 days from the date of this pubfication, faiing which the undersigned shal be
desire, can collect the same from the undersigned on any working day during normal office hours. ) ] constramned to infliate procesdings Ui's 13(4) and Sec. 14 of the SARFAES] Act, aainst the morgage propertes
Place: Maharashtra Motilal Oswal ﬁd/ "A“Ft,h°"zed|_9ff.'°‘;r’ mentionad herain above to realize the amount due to OREX Leasing & Financial Services India Limited. Further
Date : 01.04.2026 {Motilal Oswal Home Finance Limited) you are prohibibed Lis 13(13) of the said Act from fransferring the said secured asset either by way of sals ! lease
orolhanyss.
Sdi-
ALl Date: 26.03.2026 Authorised officer
o -THU M‘_ A'UTHUM lHl"IEET_“EHT & INFRASTRUCTURE LIMITED Place : Pume, Maharashtra ORIX Leasing & Financial Services India Limited
Regi.Of, : TO7. Rahaga Cenfre, Freée Press Joumal Boad, Manman Poind,
Bumbal-21, PhodlE2) 6547 2117 Fax: (022} 6747 2116 E-mall; Infobauthum com
|
POSSESSION NOTICE “ SBI ISTATE BANK OF INDIA Branch - Stressed Assets Management Branch - Il Raheja Chambers, Ground Floor, rr— % e
Whé.ﬂ.sf per Rule Eﬂ]. of Security Ln':eres_t :En_furc&mgnt‘p Rules, 2002 Authorised Officer’s Details: - Mobile No. 9892834460 Wing - B, Free Press Journal Marg,_ Narlman Point, Mumba}l - 4_00021, Id_ltfﬁﬁﬂrﬁgg; D:;m':i'ﬂrﬂm B iw_ ;;;
reas the undersigned being the Authorised officer of tha Authum L : Y Tel No: 022-41611423, E-mail id : team4.15859@sbi.co.in 3 .
_ ; wndit : : : andline No. (Office): -022-41611417 ’ rag. from 2411626 1o 2411840 of ORIENTAL
Imvestment & Infrastructune Limited ("AlIL") (Résuling Company pursuant the CARBON & CHEMICALS LTD. . [Naw reve A, G
demerger of lending business from Reliance Commercial Finance Limited Appendix - IV - A [See Proviso to Rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES VENTLRES LTD: ) having s registerad offce &t
("RGFL") o AlIL vide NCLT order dated 10.05.2024), under the Securitisatian E Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 31, Duncan House, N. 5. Road, Kolkata-T00001
and Reconstructon of Financial Asseds and Enforcemant of Securily Interast 8(6) of Security Interest (Enforcement) Rules, 2002 E'L?rn I-j!-lr-l].?ﬂ!!::-’.ﬂ.lr? ESH“AEHTJEP. ull SS-II,EIGE;:-ig:
o | le E 5 . M ’ ' ZATY . B H
'Fﬂ'{'ﬂ‘ Erl}lili' Rie .ﬂmm'w of oA L_H:'nmrmd umm.sﬁﬂ”'a" T3(2)vend "_'"'"1 The undersigned as Authorized Officer of State Bank of India has taken over possession of the following property/ies u/s 13(4) of the SARFAESI Act. SHARMA D104 Lak l,_.ﬁ.m.q_.?-;?w"ﬂ" i
ule 3 of the Secunty Interest (Enforcamant ) Rules 2002, Issued a Demand ) o : o ) o , . . Y W T et .
Nolices dated 10-12:2025 calling upon the borrower NASIM SHERALI Public at large is informed that e-auction (under SARFAESI Act, 2002) of the charged property/ies in the below mentioned cases for realisation of Bank’s dues will be held on “AS IS WHERE IS BASIS”, “AS opp. Hinjewsidi Bridge, Maar Subthwani Peimal Pumg,
I » « " o i Wakiad, Pune=211067, Have been ksl and (h
SHAIKH Co-borrowers MOHD SHARIEE SHAIKH to repay the amount IS WHAT IS BASIS” AND “WHATEVER THERE IS BASIS” on 20.04.2026 and on the terms and conditions specified hereunder. m%;,sl'calildlnb rcr?'f;a EEUEﬂ:?ﬂﬁ'HIL?Eg;Fﬁ
mantioned in the notice being Rs. 29,61,201/- (Rupees Twenty Nine Lakh Name of Borrower(s) Name of Guarantor(s) Outstanding Dues for Recovery of which Property/ies is/are Being Sold in respact harect Bias Sean made o the company
Sixty One Thousand Two Hundred One Only) under Loan fl't'-'-‘:"“"l No. M/s. Venkateshwara Associates Personnel Guarantors Rs. 32,44,32,891.21 (Rupees Thirty-Two Crores Forty-Four Lacs Thirty-Two Thousand Eighty gﬂ";":“ :_Ig'?br"-‘ﬁl;l’l shaild be made ;‘-‘U'"‘h'l_f'
EQEFFU;",WE“:; gg.:'g’i}:ﬂr ntarast and costs within B0 days from the Regd. Office: 8, Pratap Sarang Society, Shankar|1. Mr. Abhijit Jadhav, Hundred Ninety-One Rupee and Twenty-One Paisa Only} as on 21.08.2023 plus accrued interest/ e Eaiornd iata :_"I':_i?“; Vil W B
OVEMCRILOLINS Souckh i Nagar, Pimpari, Pune - 411042, Project Add:|2. Mrs. Soniya Jadhav, unrealized interest at the contractual rate(s) together with incidental expenses, costs, charges, sharas The company has Ftammed ma that i fhay
The Borrower having failed to repay the amount, notice is hereby given tothe . ) . . . . . : g ey TR Ay
A : Survey Number(s): 385/1, situated at Mouje|3. Ms. Shailaja Tarte etc. till the date of final payment is made to the Bank. (Outstanding as per 13(2) notice) o ol peces dny chigction within 15 days fom
BomowerCo-Bormower and the public in general that the undersigned has . _ ) Wi deite Gl esise. of thie-advethssment for
taken SYMBOLIC POSSESSION of the property described herein below in Bhugaon, Tal. Mulshi, Pune - 412115. Corporate Guarantor: 1. M/s. Tarte Housing Pvt Ltd ;':Iilhhulding 4; Era.nalw g a-J|hur-il-!,- i
exercise of powers conferred on himfher under Section 13(4) of the said Act Date and time for branalerring the aforesaid shanas 1o the demal
read with Rule 8 of the said rules on this 31st of March of the year 2026, submission of EMD account of the undersignad, aftar which ro clam
The Borrower Co-Borrower in particular and the public in genecal is hereby ; : wll bne: entertained by the comgsany on that beurl
cautionad nol to deal with the property, and any dealings with the proparty will Name Cff The Description of propertyl/ies LElE &T'f"e of Reserve Price i r.egue.st letter of Date _& Time of PLACE : PUNE SUBHASH SHARMA
be subject ko the charge of the Authum Investment Infrastructure Limited Unit E-Auction participation / KYC InsPec“on property Datad : 31st MARCH 2026 FOLID HO. 5 001642
or an amount of Rs. 31,18,670/- (Rupees Thirty-One Lakh Eighteen Documents/ Proof of
Thousand Six Hundred Seventy Only) as on 31-03-2026 along with fulure : : : EMD etc. R,
inferest and cost thareon. The Borrowed Co-Barrawer's allentian 5 invited 1o All properties belongs to: Venkateshwara Associates and registered under Title Deed No: 3294/2010, on 31-MAY-10, at: Pune, Maharashtra. PUBLIC NOTICE
pravisions of Section 13(8) of the said Act, in respect of lime available, 16 All assets are under Physical Possession of State Bank of India, SAMB-II, Mumbai.
redeam the secured assats. M/s. Partial construction and Residential Plot Land of Villa| Date:20.04.2026 Reserve Price Rs. 2.84 crore On or before 20.04.2026 15.04.2026 Natice s hereby given to all that our
Description Of Immovable Property Venkateshwara {A-1, in Project Named “The Ridges” developed by M/s.| Time:-11.00 a.m. | Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. chent, Mr. Rajendra Ananta Kaolekar
River Residency Praject A 16; Floor Mo Ground Shop No 14, Cily Chikhali Associates |Venkateshwara Associates and situated at Survey No. 385/1| to 04.00 pm. with | Earnest Money Deposit (EMD)10% of Contact Person: {Age: 5O vears, Oocupabion:; Business,
Taluka Haveli Districl-pune S.nofcts Mo, Gat Murnber 80, Area Carpel 18838 of Mouje Bhugaon, Taluka Mulshi, District Pune - 412115.|unlimited extensions | the Reserve Price i.e., Rs. 0.284 Crore Dhananjay B. Mohite Residing at: Wear Khandoraya
Sg. Fi1B8.429 5. Mirs. Carpel Puna Maharashira-412114. PROPERTY ID: SBIN90126615898 of 10 Minutes each | Bid Increment Amount Rs. 5,00,000 Mobile No. 8652240284 Pratisnthan, Malhargad Fayihyashi,
Date : 31-03-2026 Authorised Officer Ws. Partial construction and Residential Plot Land of Vila| Date: 20.04.2026 Reserve Price Rs. 3.15 crore On or before 20.04.2026 15.04.2026 :’1'2:‘;__::'“31'& ST R Funa ;
Place : PUNE Authum Investment & Infrastructure Limited Venkateshwara |A-2, in Project Named “The Ridges” developed by M/s.| Time:- 11.00 a.m. | Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. s it a-:.!. 'E'r _LI':""""'B' AN PR RALOE R
Associates |Venkateshwara Associates and situated at Survey No. 385/1| to 04.00 pm. with | Earnest Money Deposit (EMD) 10% of Contact Person: & D"; 2 r‘I',-m" =
of Mouje Bhugaon, Taluka Mulshi, District Pune - 412115.{unlimited extensions | the Reserve Price i.e., Rs. 0.315 Crore Dhananjay B. Mohite The transaction has been finalized 1o
PROPERTY ID: SBIN901266158982 _ of 10 Minutes each | Bid Increment Amount Rs. 5,00,000 Mobile No. 8652240284 sell the property located at 'HHUJE
M/s. Residential Open Plot Land of Villa B-1, in Project Named| Date: 20.04.2026 Reserve Price Rs. 2.27 crore On or before 20.04.2026 15.04.2026 Dehu, within the :
Venkateshwara |“The Ridges” developed by M/s. Venkateshwara Associates| Time: - 11.00 a.m. | Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. juriadiction of Dehu Gram Panchayat
Associates |and situated at Survey No. 385/1 of Mouje Bhugaon, Taluka| to 04.00 pm.with | Earnest Money Deposit (EMD) 10% of Contact Person: and the Sub-Registrar Haveli, Pune.
= Registered Office: Rithita, 2nd Floor, Law Garden Rosd, Naviangoue Mulshi, District Pune - 412115. unlimited extensions|| the Reserve Price i.e., Rs. 0.227 Crore Dhananjay B. Mohite Property Details;
L FHDB iﬁﬁn e i s TR PROPERTY ID: SBIN901266158983 of 10 Minutes each | Bid Increment Amount Rs. 5,00,000 Mobile No. 8652240284 Location: Gat No. 48, Khata Mo. 581,
L Eulir.:.!:.. an d!!l&ll-:E'- Wit ADCOES And e Vo .-:;.I-; ATaNCH'E In Maharmshta M/s. Partial construction and Residential Plot Land of C-3 in Project| Date: 20.04.2026 Reserve Price Rs. 2.76 crore On or before 20.04.2026 15.04.2026 Property Mo, Egﬁ. Ward Mo 5
' Venkateshwara {[Named “The Ridges” developed by M/s. Venkateshwara| Time: - 11.00 a.m. | Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. Description! Opan land measuring
EE“‘"HF NOTICE UNDER S_EETIGH 13:[E]ID-F THE stﬂFf'_Esch'fW; o Associates |Associates and situated at Survey No. 385/1 of Mouje| to 04.00 pm.with | Earnest Money Deposit (EMD) 10% of Contact Person: 2,000 5q. IL. akang wilkh a constricled
You, E;Eg”;ﬂm"ﬂ?emim“?.&r;zh'"m:ma.'“ guarqnmr-a.haa_ E““"E'g.m!“-f*- rﬂ.'é"“wfj Bhugaon, Taluka Mulshi, District Pune - 412115. unlimited extensions | the Reserve Price i.e., Rs. 0.276 Crore Dhananjay B. Mohite building (Ground Floor + First Fioor)
ek Bk :":f' ﬁ;’;‘m:albii’;gpﬁ:g';i vt ;ﬁmﬁtﬁ‘;‘ﬂaﬂfﬂf PROPERTY ID: SBIN200260771690 ___ | of 10 Minutes each | Bid Increment Amount Rs. 5,00,000 Mobile No. 8652240284 g:f:;’l'ﬁ;-%? 5. .
Cansaguant to your dafauts your lans were Sassifiad as non-perfarming assels 26 yau bo aval M/s. R§S|de£1t|al Plot Land of Villa G-1 in Project Named The D.ate.: 20.04.2026 Resgrve Price Rs. 1.50 crore On or before 20.04.2026 15.04.2026 ¥ Ell"ly'pE!'E-ﬂl:l lien arvi et cblesion.
e said Inanis) along with the underying security inlansst created in respect of the securilies fr Venkates_hwara R|dges developed by M/s. Venkateshwara Associates and| Time:-11.00 am. Below which the propert_y will not beosold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. claim, or right regarding the said
repayment of 1 same. The HOBFS has right for the recoviey of the outstanding dues, now Associates sﬂuatgd gt Survey No. 385/1 of Mouje Bhugaon, Taluka tq 04.00 pm.w!th Earnest Money_Dep_mosn (EMD) 10% of Conta}ct Person:' proparty, they
|ssued demand natica uwnder secticn 132} of e Secuwilization and Reconstruction of Firancial Mulshi, District Pune - 412115. unlimited extensions| the Reserve Price i.e., Rs. 0.15 Crore Dhananjay B. Mohite must inform ws in writing at the mobide
fzeel and Enforcermant of SEEL""[}' Irleresl A, 2z |_';|'||3 Act], lhe confents of which-ar bﬂpg PROPERTY ID: SB|N200269771690 — of 10 Minutes each Bid Increment Amgunt Rs. 5,00,000 Mobile No. 8652240284 number or address mentioned below
published herewith 85 per section 132} of the act read with rule 3(1) of the secunty interest M/s. Partial construction and Residential Plot Land of Villa| Date:20.04.2026 Reserve Price Rs.1.58 crore On or before 20.04.2026 15.04.2026 within 7
(enforcemant) nsas, 2002 asand by way of siternate senvice upon you, Detalls of the Borrowers, Venkateshwara |G-2 in Project Named “The Ridges” developed by M/s.| Time:-11.00 a.m. |Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. days fram the date of this notice
Co-bomowers. Guarentors Loans; Securities, Ouistanding dues. Demand Medica sant under Associates |Venkateshwara Associates and situated at Survey No. 385/1| to 04.00 pm. with | Earnest Money Deposit (EMD) 10% of Contact Person: If o objection is recenad within 7 days,
sechon 13(2) and Amaunt clemed there under are gven below:- of Mouje Bhugaon, Taluka Mulshi, District Pune - 412115. unlimited extensions | the Reserve Price i.e., Rs. 0.158 Crore Dhananjay B. Mohite iwill b assumed thal no one kas any
1[1. Borower and Co-Berrowers: 1) Patll Group Ris Secior Mo 274, Plat No-154, N Sant PRQPERTY ID: $B|N20026q771§90 : of 10 Minutes each | Bid Increment_Amount Rs. 5,00,000 Mobile No. 8652240284 DD|I.'.-‘13|5'?ITI

Tukaram Garden Nigdi Pradhikaran, Pune-411044 Maharashtra And Atso FI Mo 03 First Floar M/s. Partial construction and Residential Plot Lands: 6 Villas No.| Date: 20.04.2026 Reserve Price Rs. 14.10 crore On or before 20.04.2026 15.04.2026 of any kind, and our client will proceed

Shrufi Pride 5 No-1111b/2/45 Vikape Kiwale (Malwedi) Taluka Haveli District Puna Debu Read Venkateshwara |(3 Villas A1, A2 & C3 Partially Completed Villas and 3 Open| Time: - 11.00 a.m. | Below which the property will not be sold before 10.30 a.m. from 11.00 a.m. to 04.00 p.m. o complete the ransacthon

Cant-412101. 2) Amol Pradiprac Patil, 3) Snehal Amol Patil All Rio SrMo. £1/18/245 Associates |Plot of Land B1, G1 & G2) in Project Named “The Ridges”| to 04.00 pm.with | Earnest Money Deposit (EMD) 10% of Contact Person: Cantact DE[_E"?‘-‘W Comespondence:

Flat Mo.3, Shai Prida Pendse Colony Vikas Magar Dehuroad Kewale Pune Dabu Road Cantt developed by M/s. Venkateshwara Associates and situated atfunlimited extensions | the Reserve Price i.e., Rs. 1.410 Crore Dhananjay B. Mohite Address: Near Khandoraya

Maharashira-412901. 2)Loan Account Number:-2G343495. 3) Loan Amount in INR: Survey No. 385/1 of Mouje Bhugaon, Taluka Mulshi, District| of 10 Minutes each | Bid Increment Amount Rs. 5,00,000 Mobile No. 8652240284 Fralishthen, Melnergad . Paythyashl,

Rs.34,30,0000- (Rugess Thirty Four Lakhs Thirly Thousand Only) 4) Detail description of the Pune - 412115. # PROPERTY ID: SBIN200260771690 Eg{rﬁl:ﬂ:hpune eonca

Security: Mortgage Propedy:- All thal conssts of the propery bearing Flat No.0d, # To maximize recovery of public money, the following bidding priority shall apply: S :

admeasuring 95,97 Square meder, g, 1032,72 sguare fest, along with atiached terrace on the g : i : S . . . . . ) Kobile Mo: TO40042056

b el A, bl tpeshotoo oo P T 1. In the event that a bid is received for all six villas as a single lot, but no individual bids are received for one or more of the villas, preference will automatically be granted to the bidder

First Fiagr, in the buiding knowneas " Shnoti Prige” which is constructed on the propesty beanng ith biddina for th ire | ADV. VISHALVIKRAM GALPHADE

5. No.41/1B12145 admessuring about 00 Hector 5.6 Aar, situsled & revenus village Kiwale with bidding for the entire lot. o _ . . — ; S Are R

(Malwadi) Taluka Haveli, Distict Puna, which is within the local imil of Pimgr Chinchwad 2. However, if bids are received for all six villas individually as well as for the combined lot, the lot bid will only take precedence if its value exceeds the aggregate total of the six individual| Mob No.+ 745867073

Municipal Carparation and within the jurisdiction of Reqistration Districl, Sub Registrar Faiika bids. If the sum of the individual bids is higher, those offers will be preferred. Ol At E-u'rhr.'l'-l::n s Pyt Chewk Mk St

Hanvell, District Pure. 5 Demand Nolice Dabe:- 25032026, 6) Total Amount due in INR: STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT FOR LOT NO. 1 oo hh'naﬁ.'.-lm:r 5-,“.:,;3'_ "“e":r;anm Puiee 1208

Rs.29,78,782.901- [rupees Twenty Nine Lakh Seventy Eight Thousand Seven Hurdred Eighty For detailed Terms and conditions of the sale, please refer to the link provided in State Bank of India the Secured Creditor's website www.sbi.co.in & https://baanknet.com . - —

Two Palse Ninety Only) as of 23-03-2026 and future contractus! interest Wl actual realizasion The property is being sold with all existing and future encumbrances whether known or unknown to the bank. The Authorised officer / secured creditor shall not be responsible in any

togathes with incidental expenses. costand charges ata. way for any third-party claim /rights /dues.

1.The Birrower ard Ca-SarowarsiGuanantons are called Upon o make payment of e sbove mantiored The sale shall be subjected to rules / conditions prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
demmarced amcun wilh lrihed inkert as montined '=E"e'iﬂ: WY 1) E AR HORR O M o The Borrowers / Guarantors are hereby noticed that the property will be auctioned and balance if any will be recovered with interest and cost from you.
failing which the Undersgnad Mthorized Oficat ol HOBFS shall b consirained tobalie aclion under the For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the Secured Creditor’s websites:
Act e enfoncs tha above manlionsd sacurilies. Plaases note that. as per sachion 13 13) of the said Acl-2, - - - - - -
Marigagers ane rastreined from ranshamng e above-rafermed securifies by way of sale, leasa, Leave & Bank website https://bank.sbi E-auction website https:/baanknet.com/eauction-psb/x-login
Licensze or othensese withoul ths consent of HOBFS. 3. For any queny or Full and Final Settlemant. Piaass
Contact: e Chetan Dhangar Mabile Ne: 7820829421 HOB Financial Services Limited Pune.
Plzce : Pune SV- For HDBFS
Diate = 09.04. 2026 Authorised signatory
Property ID No Video / Photos of Property
BEEAE
I - -
P .
FORM A SBIN90126615898 TP M
PUBLIC ANNOUNCEMENT oo s i
[Reguiation 14 of the Insolvency and Bankruptcy Board of India (Velurlary % ;'-'_‘4_, :_ﬁ:f‘
Ligutdation Process) Regulafions. 2017 ——
i T
FOR THE ATTENTION OF THE STAKEHOLDERS OF ke L
. = SUGEE—E@MAHT RIVATE LIMITED SBIN901266158982 -']_«_L#-.if,-, ¢
1 | NAME OF CORPORATE PERSON | Succeedsmart Private Limitad *;%:_,"E‘lw -lf
5 F = .

5 | DATE OF INCORPORATION OF | 42/4 4 BEERAY
CORPORATE PEREON o CIRET o)

3 | AUTHORITY UNDER WHICH = e i
CORPORATE PERSON 15 Registrar of Companias. Pune e .i%_".:r i
INCORPORATED! REGISTERED SBIN901266158983 f;’iﬁ".’- ¥ !

g i

4 | CORPORATE IDENTITY ;*--q:;él o it
NUMBER OF U74999PN2021PTC206176 @A |
CORPORATE PERSON EWTF" i

s 1 -l 1 "‘.._H- .

9 | ADDRESS OF THE REGISTERED |Fl.no, AbT01 Tiara S.no, 13.'5'. ; ':I-r'i l pen s B
OFFICE ANEI PH""]E'F'.“L Hizssa Mo 110 Fashan, M1 . F'I.-'I'IE', SBIN901266158984 ,_' LN _JJ H
OFFICE OF CORPORATE Fune City, Maharashira, India, $11045 Hg.f'ﬁ' e _ql :

PERSON Dt —
[ :

B [ LIQUICATION COMMENCEMENT 35¢h March 2026 O] u |

DATE OF CORPORATE PERSON “ i .,T;-:f . "
i - i

T | NAME, ADDRESS, EMAIL Mandar Shrikant Wagh SBIN9012661589825 T-i"l e g ;
ADDRESS, TELEPHONE “Yenture' Buildng, Offica Na, 603, ih Floce, _?E'm KT £
MUMBER AND Abave Modonald, Right Bausan Caolony, E]E&}'L ﬁ?ﬁ | — :
THE REGISTRATICN MUMEER Kolhmud, Pune - 411038, __' — i A i
OF THE LIGUIDATOR Permanent Address: Flal No. C-1302, EE%—*@ o i

Grandstand Trinity, Service Road from b T i =i
\ledbhavan io Warje, Pune Bangalore SBIN901266158986 -'L%F- -.:‘j—-’ :
Highway, Mear Chandani Chawk Pung , Y e L

Maharashira 411038 TR V3

Email; mandarwagh@anandchaitanya.com SN

Telephone No: B822344488

Regn. No.:

[BEIIPA-D02P-MOD 502017 20187 11278 BIN

8 |LAST DATE FOR SUBMISSION | 27th Apri 2026 SBIN200260771690

OF CLAMS
Motice is hereby given that Succeedsmart Private Limited has commenced
voluntary liquldation on 28ih March 2026. Date: 30.03.2026 sdl
The stakeholders of Succeedsmart Private Limited are hereby calied upon io Place: Mumbai Authorized Officer, State Bank of India
submii a proof of their claims, on or before 27th April 2026 fo the liquidator at the
address mentioned againstitem 7.
The financial creditors shall submit thelr proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by postor
by efactronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date : 07/ 04 / 2026 Mandar Shrikant Wagh
Place; Pune Liquidator
IEBIPA-OD2IP-NOC450/2017 -2018/ 11276

epaper.financialexpress.com Pune



m WWW.LOKSATTA.COM

qul f&Hip

AR, ¢ TS 2078 1 3

b TP HERTE
Bank of Maharashtra

4 Fraar |3
8010614614‘? i

fdt@dddberde fdchafl Icuee

FASUIfcIh SABIAIT YT R 8ol QCY dicTdl cudl

TR S IR 3T ¥R

9 37, S THT e ¥3R

I &= AT Hds Qo

THEE . ASee AR

ECEIRENIBER TR LT

ST TS U0 GO | TSR Ufe=ei

TS 2 4 T &= AT

TR el 371e. YUY : FRTIIfTR =T ST
ﬁwwu&ﬁmaﬁ TE Ed STEee

e qeali-l URqul STetedn | s deRiiqe HeTaIeishat

FUIETATIEST Ufhan heoled | BSIR QLY hIE Sea— fHeoret

TS SMERT SO | ST, SaeTrd were uaedn

e es, U, I | AT T HETIIferh

TSI, TEY-R HEHE 37107

TS 378 . T, AR

EEIRIT ATARTAT TSI
AR HIGt 96 8
3T, 3T A7 ST AT el

AR STER ek AT doocaTios STERIH STevdeh
S gdt R Staaecd o @fael s
SMERME R0 A 3fu®w  JHWNd fAed e @

JISTAT ATERTAT YRYUf qq o

3151 2 AT HAL... ST °4FAH Fd...
+¥ra1aﬁ"era'qaa s

Dr. \Illll\l \lanlr.n 5

T (o Iﬂgﬂﬂg

WA, 3113, B, fRema 8, &t 12 2.3 g dife
fasfer + i arar 9833683021 —@ =

[—
Erviched with Shotaveri Satvo.

IR AR h S SIS -TRTRGh T8

AEHRGIOR, DIIFSHET AT <ol DICT HATU[D
JIRIIoTerdt Yot aiecaien eerd

ARIER RCATBSH SIS SN BHAYD BV ThR
TG 3Med. fofgd S2Ite TPl dbie JoTaaTes! 3T, a=id
PIearsd! o1l TRAgS AR CAihge BHAYD bell ofid. ST

T-T ool ASIciel Taha TR FITd Sl hetl oird.
TR AR IAUIehs Gelal Bd, 3T SiaEsl Bod

AR Ufcf-e
o : GEeR  ARed

ERIERIRI ‘bld"lid ?ﬂ?{ SRS
TR G el 2% T
FURTT eI e YRR
SHUSHIT I 3. AR
SR T[deu[hisTerd

37t 3718,

TSt HIUATAT FAravi

ARSI T G20 TrSfaet

HEHRAR AAAA TH SIS AT, AR SR
TR WRIeR SRt Ueh TRTERI Sh0gTd
DI 4R TG T FHAUS A5, ST WA ARSI =T
Fell, I TR TeAd GEeR TMezad 3llgel.  @AH|
IR PR WA SR ARedH hedr) Afeada
HIUESHHT TH IS AR WA dedldedl Th
AfEeT= T HIET €3 ARG I 4R TR T T el
1 YR RTarSiiR Jefiet  foem el e sear
TR Gl ST0AMd S Tl Il STl it e
ISR SR Jadufehiarerd e Hidr Saehrd qurd
ARTEY IO Sqrevl hed  ThYd ST,
TEFRTRGNA THT WS Sh WA hiesll JeT=
AT Th el 4R TG SRR a1 el 1, A1
T HHIUE  HIUAN  FeRION ShRaTS SHuaTd JOTR
aett.  iferat  fooiear  STHETE il S HEeR
WEATAR, THRGR S AR b A O et

RTRERT=AT HIZe TR
T adf o fedax st
ARSI GOk HIEe Sidl.

qaTT a9 BT 3%2
T ¢4 ARG TYAE I
et TR, ST A e
T I IO HeTfetahet
TFHIT 4 TR 3RE HIS TR
= faeearst  mfedt

foreachacperan dueftet
@ 3iTeicgal-fafoee -
98R0.(95 BHIct

@ €I - QCY.RG B

@ I - QOR.§5 BISt

TR Tt <A Y 3RO
9 wXEwed  faammen
(THeshRdhT) 034-R& AT
afTfefes aeta o9 8T %o
HE FTOI IO 3EE
20T Tl BId. U R
TSN R¢Y wIET TUIOdd
fHesehaey faesrear=t Arfedt

HRTITfeTehT ARMHATh g QUL

ST Tl g A et
AT AR RRo HIST T

oTen 3Nt aufarcidt cerd aee

feacde faeTmoTel STTSTUIRIST (Ue UfTieT) I BIUm=a 205 -
29 1 3ffep qufATS) fitesepiid 22rh TR et 3MRd. e
et feaata FAMIE SMdaoTesd GFeom BEfciet JaAr 90 el
s deD! Q TR Qo BT fHemb ! 2k 3iTeTetige 3UcTeel

EERIEl IECEIRETS
meTfesen fasiia s
T 312 0%~ AL 20
TR ]Y, BSTR fHazehdemeni-

3 BN 3%§.9¢ hIel T

et forelt 3R HoTesardl HeRTud e ediciier oid fifesehefehY e BT,
fioaTB Tl Crds 3TeTciigel 3UCTeE] el et STV JRTe=Td TR A=A 9 AT
HAfE JemTHeAThgS QUITd 3TCT. M= () THHR oy
ZFh eI qUATd 3TIe Bl
S AT el 8T, YRHATh ST hIvard 7ol = aTd ¥ U o €%
TEHS T WA IR, TR &84 TH@HAURHHT
T faomEar  WeTIcieh=al BRI UHUT  /4¥.\9C el T Hehash?
fraeuwigdl Tmfar 33 2¥.u o fyesddl 2R d. ¢ WeTUIfeichehe STHT hell 3718,
TErAEe e e UfieT 2034 T 32 W J0R& T, AT ASHA TAR oo FHIE
TIfiT feeamet faadhasy ST Wil | gl 9=l §8 "% Hvand
fgamTeT efard ST Mear 2233 ARG HahdaRaT . 27Tl Hifedie! fHesshaehT

Hlelel  ATEl, ST <TEmEl

TR QLY AT §9 @G

fawRTeR A SuaTa STTet.

ThIUT ST TEUTA,

&3 @ Tl HHAU
el TS o T WS
gl e Gl STuard

oo | TEE e Tell TG Teidl AR
g oo Y55 UL HTE T
TOT - TR SO g o faell. Hiesand @i afagor .
T Cee S GRS 8 g WgE  wer SRV IS SHRICTA AfoToe Afera Jamd A TS Takit
A<l TR STeTEIER! SIS J§ TN 42
fIgerdt hRuaT 3Tiett 318, U8 OIS Weoliwd Sfeie o= | SAieh e Wiatwedt ‘a—cﬁsﬁﬂ Eg?ﬂ?l’sﬂ ’
UGS G ¢ TS AT SRSl afeet, Ellﬂfigt_fﬂ SIEE?EE
THROR ST, AR @A @HR WS S SR A0 - gor : ‘U 3T Sgeraarg g 4 T U BId 318, $T2elIetl §0 T Seret e
0T T ME i hell, fer wueHder ¥ | el ol AT . SV Blefgdt AegReed srsach ane. 3, ot e
SR e e, ST, ST Hew S el ae e, WP’“HQWS“%W“%@"“"“‘*Taﬂ““"wﬁgw
YSANTA WA TS I TAFAET WIFR, | @Mes AT AR <A :;‘:::K;\%:l?*;giT?Tilifii:ﬁ% éS@a zmza ot
A 49 YT WU ST I A TR ST e T :
Fifdrerer.
FIOITT AT 3Tk TeTH FUAT, TR | oTR. STl UMeR Wed
ST G auied ofues  gfaEn i weted sRva | IO AL wifveTe 39T,

It SR R ARl TE A I fRERd 3feE  SEEeHHe T gSiusT
frafe foell o8, ThRER sfga 3feeqdl seamay o8, ofdmod  sheledl  STEd SIOT=m & Siell.
e oS HTT TETell ﬁmm TP TavE AR, eedidsl WU Jed- e v el s e,
3MEd. ok WA ez SRR T SHlee  8dl3 Gonell HIgal JHUNd  SU0THE! EIGEel
TSI SIERI AR el mm T GeTeadl (U Bdie],’  Weshl Tl SR, Qo STATARIfawWl HIvi HTET
3T, R0 0 I AR mﬁﬁﬁqao‘rswqaﬁgaé?ﬁa THHRIET oI QUUTed el AR e gg
Wﬂﬁa@ FHRATE FHUAT AR a@@cﬁﬁﬂ;qw faoy AEH aforseee = Tare At g%qgggiﬁﬁ%@ﬁ,’ I S AR, WOl St

. A TR 3T arsell. TEw, Jeferdmed e i ! SATIE  STeaed. e
@IS AAEH T o | Oy : SR g RaRiaeg ¥ BTN TN S ST ohell. | SAURE TG FIUATE et v FedHM  JEfalrel eTaTst ISUIRA
IR T T STATRROAR | fedi [ | /% A M AR B EIEREIEE] W aﬁﬁaﬂaﬂfﬁmﬂm TR e Tl el TRd. S
WA IS Ao aredien | e fguet e, Terd), = Yo FaehTOR AT T 2.5 mmwﬁrwcw
QT @A T HIel §3 | FUHHY WECRET aR  HId dRddeehiaes e | 8. A Wﬂ{lﬂﬂ? , BHARATIYA VIDYA BHAVAN'S
TG T ST SR, A | OIS SRR G A SR . qURITtet TeRRTE T | | ™ ghavan's Gampus, Munshi Nagar, ndher (). Mumboi - 40 058,
T AR AT AT | Shell. A7 feerdid Teh 85Tk k64 “SHUieheh AR | AT SLEIIIUIENER Hamg APPLICATIONS ARE INVITED FOR THE FOLLOWING POST
Tohde qiferdichs TR focfl. | fouer die gomhiemifoes  aIReAges ey 2. - WA e g FROVITHE ACADEMIC YEAR 2026-27.

ST 311?"?[, T PEAARA ifl'a, H T HE. J Sr. No. Cadre MD.olPosts Category
FOAT Wﬁﬁ ol T FHUTehehTT Wm ki @am@zwﬁm e YRGS | [ Principal o 01— OPEN
MSIFUIT  Td4dl  slehehe ShUMTAT R3¥ G [FARFeg  dleqeh {i{oéld SAUIHIS] ‘bllclilltl’oé ) m }'Izlgéd/\é%r:?ememisapprovedsubiecttolheﬁnaldecisiun in the Writ Petition No.
*{UqldWw@.WWUﬁ THRETE VAT e, ‘ , frremier wrer | oraReHT WgH FRAwE The above post is open to all, however candidates from any category can apply for the
TRIeR TfeTaieh g difreh qur YA AT AN E,’ 3 AT deqed | hIUATd STIel. SHTICHE | | post
Y& HIUATT AT TR, e O AEqH qfeAa = WWWWW Reservatiron for women v:ill bsvasi pﬁr UniversityrcircularrNo'.I BE:?“ ﬁ/i74/1i ?98 daten:
ST AETACTRITh ST 42 ARG AT Shel 3T, UiversityCircular No. Speoial Cel GG, 2018-20/05 dted St uly 2078,

ST HAAA D B

oY IXBRBS! TS YTDIIE TIoHe YTDIo! (Gl

g favre ufafqed

YUt : TSI G&H, T
HEH JENTAT (THTHAE )
IS eles U UTSed T
YHRA 3Tl 3R
"THTHUHE FoRed’ TOTSTe

1 Gaen i e
Y[CRTA R0 THRRIH! HaeTd
TRHRA STER Hedl 312,
ATTeRIER T %0 Tah
ITEIoh T Yeehal
STERROATA JUTR ATET,

T THRA THIHIAE
e giaen H3AT qEe
Y[ehTd R0 Tk Held
STER el o112 AT
TN et fasra
e (AT
Hds [T AT eh KTAT
IS R0 Tk Yooh Faerd
AT B

TR e faafa
AT Heifera e
ATET-ATTHI GTeT-sh H ] eeh
STHTRUATA A, & [k Qo

eTodTdic] UaTueUdTs

® 3 T - (90 TR 39
FAIR 8¢9

® T3 - (98 BSIR B-%

TaER (FeTdam) THGRIGHS, &l
HUIRIS! &1 FINITe SBIRTAR 3G TRPRA
friofar a2, wean goandier &l f~ofa ercret afre. 21 frofard
Sl are) ST RERENIEIRS G IRIETN
fep1dll U et 3R, THBTASRITEAT e
b TISEH! DU SN | HPACADIR SUeTe] SReie]
1 frofaren BrRIGr @A BR | e ama‘@a'\fwm
3. ISR o HiGan | TTETIshA
e TR A BRI, wwmw
B0 A Blscl. a5 SUIRT B (107 3R
-feefia sreare, gefter, -t Tt e
TSI S AU TSI

YD, THIMISRAT

TG e b

THATATHS SIcHeT JeNoTiagel I Jfden s G et

ST T <hgTe AIEAHATS 21 Jelotiel fafder Jfden geidean

STTTd. I BaTe TEHT FeTaT HAIL ST, T JaH

31eTa ST EOTEAT TUC ITAHIC! 3l JfeN JTRT 1l

STAd. ITHS PIE! &1 UhT A3sel AT ATHTID Jiden i
et

TSN F2ald. e YOITd Glatteiaici ST JTer Ufghe Jeior

3197t et AT Jfden s FRIET e 3iTh BIAA, TSIgIol
3fs sfTecavdres IRaldd 3Mad. 3 dlee! bafAed) Feifera
GTATS! AP Jfden Iuetee] Brge.

3R ATIeRIeR 3faid
TS =T STHETS!

T EE e wel

VIR 3772 AT STMHT

IUIdSI Rleeh 3Th U1
IR Y.

o oS, e
SAreniTer &rsi=n e
YA THLHTHE HIST

hladld G IUIT=AT 31I'éllﬁ|°h
&IIHE THEHTHS &l
JEE a0l e1fes |
ZIUR 277, 319 &
farreftet S Fifrder.

[.d aaf3erorsizen, Jmar

fRAfdcrzmen
T TR TS ST IS aieie Sfverer o whet, . 5. | e
formeTameRaT 2y passenger MRL lift - 4 nos SIEfEOT a1 (OTIS, JHONSON,
SCHINDLER, OMEGA, KONE, THYSEENKRUPP, MISTUBISHI,HITACHI,F

UJITECH, TOSHIBA, HYUNDAI )

o1 forge dodren e Amfevar a9 o, Wex ffeRT https://edumart.
sets.co.in/ A FTHEER ITelH 3. TG T fHferr f.og/o%/30%% T
T, 22/0%/30 36 T ST TR, SHIUTCIET (HHfoTal HofX 3T S XUl SHHRR

I Fe! FOTR A1 T S 3T

mmmmmw AR

HYE o Fgehr Tl e Hl,,
fasticarel, ot - 411015 I SR
THTITIA 5. 0044 (THNFT . 216 A
220) 4t Al FAR 9IS Arear ArareR
TG IR/ TG T 3. gfwiche
TATITIATETS] 3T Sheledl 3112,

T S 15 fgawra o=
157/A/2+125/5+125/2 (%d),
fadiqardt, T -411015 33
AT, AT Gfeetehe WHTUTIS et
SR, TG FAIOIE TRl ATl 9
R ol TR

Candidates having knowledge of Marathi will be preferred.
“Qualification, Pay Scales & other requirement are as prescribed by the UGC
Notification dated 18th July, 2018, Government of Maharashtra Resolution No. MISC-
2018/C.R.56/18/UNI-1, dated 8th March, 2019 and University Circular No.
TAAS/(CT)/ICD/2018-19/1241, dated 26th March, 2019 and revised from time to
time”.
The Government Resolution and Circular are available on the website: mu.ac.in
Applicants who are already employed must send their application through proper
channel.
Applicants are required to account for breaks, if any, in their academic career.
Application with full details should reach the CHAIRMAN, BHAVAN'S COLLEGE,
Bhavan’s Campus, Munshi Nagar, Off. J.P. Road, Andheri (W), Mumbai - 400 058
within 15 days from the date of publication of this advertisement.
This is University approved advertisement.
Sd/-
CHAIRMAN

Registered Office:

Pune 411001

Email : pune@in.mpms.mufg.com Tel :

(DP) for updating the KYC.

Place : Pune
Date : April 1, 2026

Kirloskar Pneumatic Company Limited
A Kirloskar Group Company

Hadapsar Industrial Estate, Pune - 411013
CIN: L29120PN1974PLC110307

NOTICE TO SHAREHOLDERS REGARDING THE SECOND 100 DAYS CAMPAIGN -
"SAKSHAM NIVESHAK” BY INVESTOR EDUCATION AND
PROTECTION FUND (IEPF) AUTHORITY

This is to inform you that in continuation of earlier ‘100 days’ campaign - “Saksham Niveshak” launched
by the Investor Education and Protection Fund Authority (IEPF Authority) and Ministry of Corporate
Affairs, vide its circular dated 16 July 2025, a second 100 days campaign has been launched by the IEPF
Authority, effective from April 1, 2026 to July 9, 2026, focusing on shareholders whose dividends have
remained unclaimed, with an emphasis on KYC updation and related compliance measures.

Pursuant to the aforesaid circular, you are requested to update your ‘Know Your Customer’ (KYC) details
such as PAN, Email Address, Contact Number, Address, Bank Details and Nomination etc., in order to
ensure timely receipt of the dividends declared by the Company directly to your bank accounts and
preventing transfer of such dividends and shares to the IEPF.
You may reach out with the requisite documents or any queries related to the updation of KYC or claim of
unclaimed dividend to MUFG Intime India Private Limited, Registrar and Share Transfer Agent (RTA),
withinthe aforesaid stipulated period, at the details given below:
MUFG Intime India Private Limited

(formerly known as Link Intime India Private Limited)
Registrar and Share Transfer Agent (RTA)

Unit: Kirloskar Pneumatic Company Limited

Address: Akshay Complex, Block No. 202, 2" Floor, Off. Dhole Patil Road, Near Ganesh Temple,

Further, the shareholder may also mark a copy to the designated email ID at sec@kirloskar.com.
Shareholders holding shares in demat mode may approach their respective Depository Participants

For Kirloskar Pneumatic Company Limited

- Tel: +91 20 26727000 - Fax: +91 20 26870297
- Email: sec@kirloskar.com - Website: www.kirloskarpneumatic.com

020 - 26161629 / 26160084 Fax :

k’rloskar

Pneumatic

020 - 26163503

Sd/-
Jitendra Shah
Company Secretary

“Mark bearing word 'Kirloskar' in any form as a suf

ffix or prefix is

owned by Kirloskar Proprietary Ltd. and Kirloskar Pneumatic Co. Ltd. is the Permitted User”
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